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Title: Papers laid on the Table of the House by the members/Ministers.

MR. SPEAKER: Papers to be laid on the Table. Shri P. Chidambaram.

... (Interruptions)

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): I beg to lay on the Table an
explanatory statement (Hindi and English versions) giving reasons for immediate legislation by the
Banking Regulation (Amendment) Ordinance, 2007, under rule 71 (2) of the Rules of Procedure and
Conduct of Business in Lok Sabha. (Placed in Library, See No.

LT 5790/07)

THE MINISTER OF WATER RESOURCES (PROF. SAIFUDDIN SOZ): I beg to lay on the Table --

(1) (@) A copy of the Annual Report (Hindi and English versions) of the
Brahmaputra Board, Guwahati, for the year 2005-2006, along with Audited
Accounts.
(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Brahmaputra Board, Guwahati, for the
year 2005-2006.
(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 5791/07)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI CHANDRA
SEKHAR SAHU): On behalf of Shri Oscar Fernandes, I beg to lay on the Table a copy of the Annual Report
(Hindi and English versions) of the Employees’ State Insurance Corporation, New Delhi, for the year 2005-
2006.

(Placed in Library, See No. LT 5792/07)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE):
[ beg to lay on the Table a copy each of the following Ordinances (Hindi and English versions) under article
123 (2) (a) of the Constitution:-

(1) The Banking Regulation (Amendment) Ordinance, 2007 (No. 1 of 2007) promulgated
by the President on the 23rd January, 2007.

(2) The National Institute of Pharmaceutical Education and Research (Amendment)

Ordinance, 2007 (No. 2 of 2007) promulgated by the President on the 29th January,
2007.

(3) The National Tax Tribunal (Amendment) Ordinance, 2007 (No. 3 of 2007)

promulgated by the President on the 29t January, 2007.

(4) The Sports Broadcasting Signals (Mandatory Sharing with Prasar Bharati)

Ordinance, 2007 (No. 4 of 2007) promulgated by the President on the ond February,
2007.

(Placed in Library, See No. LT 5793/07)

Pt AT H Ao0 HA T YA AHe, W X Ardoifep [Gaxor 3 § wog #31 (3ft Bife o Rk -
31eel WRIG, # IAawd avg AN, 1956 P g 3 B IUARI (6) B 3fcia frfaRad siftrgaeeit @t ve-uw ufa
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(1) P13 2163(37) S 28 feAwR 2006 & WRA & AU H YHIRAT AT AT AT

Rrad gr1 P Idve affife &1 wed fear & s eud sfeeRaa YA, Few 3R
AArSTE e 2
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(3) Pr.3M. 2165(3) T 28 few=R, 2006 & WA & AU H HHI AT AT AT s
BN #9d ToRa Tee Bicasor U sftaa fafice grr fafafifa fog s arel 3rfad Wiceger IRAT Bebe
@& gy # 9 aif @ rafd & fag fafade aifergfera fosam T 21

(Placed in Library, See No. LT 5794/07)

... (Interruptions)

MR. SPEAKER: Papers are being laid on the Table of the House, and you are disturbing the House. What is
this going on in the House?

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI NAMO
NARAIN MEENA): I beg to lay on the Table :

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of Forestry Research and Education, Dehradun, for the year 2005-
2006, along with Audited Accounts.

(i1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Council of Forestry Research and Education,
Dehradun, for the year 2005-2006.

(2) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No. LT 5795/07)
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